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Serving Ex-Civilian School Masters in the 
Army

5408. SHRI RAMESHWAR NEE- 
KHRA: Will the Minister of DEFENCE 
be pleased to refer to the reply given to 
Unstarred Question No. 5178 on the 23rd 
Decemer. 1981 regarding serving Ex- 
Civilian School Masters in the Army and 
state:

(a) the number of Graduate and Non- 
Graduate Ex-Civilian School Masters, 
Services Arms or Department-wise. who 
are employed in Lower Categories, with 
lower scale of pay:

(b) whether the Home Ministry O.M. 
No. OriO 68-CS(III) dated 4th December, 
1968 implemented in his Ministry vide 
Army Order No. 65 of 1981 dated 15 
June, 1981. entitles the employees pie- 
viously adjusted in lower categories, for 
protection of 1 heir pay;

(c) what are the reasons for not re-
cognising the category of Civilian School 
Masters as Teachers; and

(d) how many Ex-Civilian School Mas-
ters have been given equivalent posts on
becoming surplus and subsequent absorp-
tion under the Ministry?

THE MINISTER OF DEFENCE (SHRC 
R. VENKATARAMAN): (a) Information 
is being collected.

(b) The provision of Army Order No.
65 of 1981 dated 15*6-81 are affective from 
the date of its issue, namely, 15-6-1981. 
Hence, the benefit of 'this Army Order is 
not admissible to these adjusted in lower 
categories before this date.

(c) Civilian School Masters have been 
employed in lieu of Unit {Education Ins-
tructors a stop gap arrangement till 
the latter category become available, for 
imparting education to soldiers.

(d) Information is being collected.

Telephone facilities at residence of Lt.
Cols, and above

5409. SHRI T. NAGARATNAM: Will 
the Minister of DEFENCE be pleased to* 
state:

(a) whether it is a fact that officially, 
telephone facilities at the residence are 
provided only from the rank of Lt. Col. 
and above;

(b) if so. the criteria on which such tele-
phone facilities are provided;

(c) whether the same norms are appli-
cable to those officers who are in Defence 
Medical Service:

(d> whether, keeping in view the emer-
gent nature of duties of Doctors in De-
fence Medical Service, Government pro-
pose to relax the norms and conditions to 
enable a ‘Major’ to get telephone connec-
tion at hislher residence officially; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
R. VENKATARAMAN): (a) and (b). The 
Officer's rank alone is not the criterion 
for the provision of residential telephone. 
Residential telephones are provided to offi-
cers on the basis of administrative re-
quirements taking into consideration the 
nature of duties performed by the officers.

(c) Yes, Sir.

(d) and (e). Residential telephones to 
specialist Medical Officers in the Defence 
Service are authorised irrespective of rank. 
Similarly Doctors who are required to 
be called to attend to emergency cases 
axe also provided telephones at their re-
sidences. Provision also exists for providing 
additional residential telephones to Spe-
cialists in hospitals on the basis of need. 
There is, therefore, no need to change the 
existing rules.




